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‘ Date of Dzcision:
PA 17/95 with MA 106/95 (0OA G17/92) ’

Union of India and ancother ees Pabiticners
Versus
Wirkhai 3ingh and cthera ee. Reapondents

CORAM:
HOIT'ELE MF. GOPAL I'FISHIA, VICE CHAIFMAN
HO'ELE MF. O.P. SHAFMA, ALMINIISTEATIVE MEMEER

For the Petiticners ee. Mr. V.2. Gurjar
For the Respondentsz eo. Me. Dharmendia Agarwal

ORDER

PEF HOLI'ELE MP. GOPAL IRIZHIR, VICE CHATFMAN

Fetiticners, Union of India and Telecom Dizicicht Enginest, Bharvatpor,
have f£ilad ithiz Feview Application a2eling a wmoedificakbion/review of the
judgement in OA E17/92, decided on 26.7.%4.  Their prayzer iz that 2inc: the
Telzcom Diztvict Enginzer, Pharatpur, was not mids a party in the OA, the
aforezaid impugned decizicon iz not Linding qua him. The leaamed comssl for
the pekitionsrs now dose nob presz thisz Feview Application on merits The
learnad counsel  for the pefitionsrs  alse does not press the MA for
condonation of dzlay. The Feview Applicaticn and the Mizc. Application kath

ars 1 ismizzed. 1o order a3 to costs.
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(G.F, SHAR ( GOPAT, FPISHMA )
ADMINISTFATIVE MEMEER VICE CHAIRMAN
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